Reply Loulicss

padT - 1, 'PART- IT and PART —-~ IiI
: ' Destroved.

CBNNEXURE— (T

‘Tist of Papers in Original application Now =™

"gl.No.Of Date of Papers
Papers. Or
_bate of ¥iling.

e = st T

rLK"Z’ Sﬁ . Originﬁl Judgemant
C.A. & Meterial Papers.
o :
Coupﬁer

Reply Counter

((// — L , ‘% ;i
PART - I, - .PART ..-— II,  P&RL ——— JIT 7
Destroved.




0A 99/92 , page=-3 ( i]

Office Note

Orders .

it
i

©r

Bench which granted interim orders on
14,2,1992. Today, before us, a letter is
filed by the learned counsel for the
applicant that the applicant was retained
at Bhimavaram and cohsequently he does not
want Lo press the application, In vieuw of
the above, the 0A is dismissed as not

pressed, No costs,

(Dictated in the open Court).
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‘ ‘ Orders dictatedsby-Hjn!Ble Shri C.J.Roy

24.3,1992 ‘ MemBer. (Judl.)

| Mmr, P.Krishna Reddy is represented

by his proxy counsel Mr. TUN Reddy on
behalf of the applicant‘and Mr. N.V.
Ramana, learned 5tanding Counsel for

|| the respondencs is present. Both are
heard., 0n 7.2,1992 the transfer orders
were stayed by an interim order of this
'} Tribunal. Subsequently, the case uas

directed to be posted before the same

contd....d




Till then the transfer order dated 20-1-92 is suspended. ¢(’//!/
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/  IN THE CENTRAL ADMINISTRATIVE TRIBUNAL HYDERABAD BENCH AT HY¥DERAEBAD

0.A.N0.99/92
Date of Order:7-2-92,

‘Between .

M.Krishna Murthy, - | e« BApplicant,

and

‘1, The Géneral Manager, S.C.Rly, Secunderabad.

‘2. The Chief Engineer, S.C.Rly, Secunderabad.,

3. The Senior Divisional Engineer, S.C.Rly (Coordination},

v Vijayawada, ,/f’/’/

4, The Divisional Railway Manager, Personnel Branch,
S.C.Rly, Vijayawada.

5, Assistant Engineer, (Maintehance) S,C.Rly,
Bhimavaram, West Godavari bist,
. ‘ : .o Respondents.

_ N

For the Applicant: Mr.P,Krishna Reddy, Advocate _—

For the Rrespondents: Mr,N.V,Ramana, sC for Rlys,
CORA M: '

-

THE HON'BLE MR.R.BALASUBRAMANIAN ; MEMBER(ZDMN)
. AND ' .
THE HON'BLE MR,C.J.ROY $MMEMBER(JUDL)
The Tribunal made the fo;ldwing Orders-

Orders on admission hearing reserved.

Ly

Depusy—Regtstrar (I —

o

The General Manager, $.C.Rly, Secunderabad, —

The Chief Engineer, S.C.Rly, Secunderabad., ——

The genior Divisional Engineer, S.C.Rly —
(Coordination); Vijayawada. ”

. 4, The Divisional Railway Manager, Personnel branch, S.C.Rly —

Vijayawada, . .

" 5. The Assistant Engineer (Maintenance) S.CeRly,

Bhimavaram, West Godavari Dist,

6. One copy to Mr.P Krishna Reddy, Advocate, CAT.Hyd,

7. One copy to Mr.N.V.Ramana, SC for Rlys CaT,Hyd. o g
.8+ One spare copy, ' '

pvm
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~ BYBED BY . COMPARED BY

-CHECKED.BY. '~ APPROVED BY

+N THE CENLRAL ADMINISIRATIVE TRIBUNAL
HYDERABAL BENCH AT HYDERABAD

THE HON'ELE MR, L—/‘\’. - V.C.
TUE HON'BLE MF.R.BALASUBRAMANIAY :M(A)
' D

THE HON'BLE MK.T.¢HANDRASEKHAR REDDY:
_ M(JUDL)

ANDL./

THE HON'BLE MR.C.J.ROY : MEMBER(JUDL)

DATED: "¢ = )_=1992

ORDER/ JUDCMENF$ee___

R.A/C. A/ M;A.Ne.

in

C.a.Nc. Q9q1ig2.

T.A.No, (W.P.No, : )

- Admitted and interim directisns

o ‘ issueds = . < - —
o ‘ -,-‘” & : _ aAllowed -
‘ . ' Disgosed of with directions.
: - Dismissed
/.-3" . Disgissed as withdrawn
“;’;' Dislliss'ed for BG’fault.'
f ' - - M.A{ Ordered/ Rejected

N& order as to 2 ts,




0.A.N0,89/92.

Pre-delivery Orders in the above 0.A,
prepdred by Hon'ble Sri Cc.J.Roy, M{J)

for c¢concurrence please,

Hon'ble Shri R.Balasubramanian,
Member (A) .



Central Administrative Tribunal
HYDERABAD BENCH : AT HYDERABAD

O.A. No. 95/92. Date of Decision : \\,\-L'Q‘\D'
xchodor
M. Krishna Murthy ' Petitioner.

. _Sri P.Krishna Reddy Advocate for the.

petitioner (s)
Versus

The General Manager, S5.C.Rly., Sec'bad and Respondent.
4 others

Shri N.V.Ramana, Standing Counsel for Rly. Advocate for the
Respondent (s)

CORAM :
THE HON'BLE MR. R. BALASUBRAMANIAN, MEMBER (ADMN.)

THE HON’BLE MR. C.J. ROY, MEMBER (JUDL.)

1. Whether Reporters of local papers may be allowed to sce the. Judgement ?
2. To be referred to the Reporter or not ?

3. Whether their Lordships wish to see the fair copy of the Judgment ?

4. Whether it n‘eeds to be circulated to other Benches of the Tribunal ?

5. Remarks of Vice Chairman on columns 1, 2, 4
(To be submitted to Hon’ble Vice Chairman where he is not on the Bench)

’Qﬁ,ﬂ

M(A) M(J)
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IN THE CENTRAL ADMINISTRATIVE TRIBUNAL::HYDERABAD BENCH::AT HYD.

0.ANo. 99/92. Date of Decision: \‘»\‘7-'\QQ"—'

Between;

M. Krishna Murthy .o .. Applicant
Vs,

1. The General Manager, South
Central Railway, Sec'bad.

2. The Chief Engineer,!s.C.Rly.,
Secunderabad,

3. The Sr. Divisional Engineer,
S.C.Rly (Co-ordination),
Vijayawada.

4, The Divisional Rly. Manager,
Personnel Branch, S.C.Rlv.,
Vijayawada.

5. Asst. Engineer (Maiktenance),
S.C.Rly., Bhimavaram, West .
Godavari Dist, b . ’ .o Respondents

For the applicant Shri P.Krishna Reddy, Advocate,

Shri N,V.Ramana, Standing Counsel
for Railways.

For the respondents

L)

CORAM:

HON'BLE SHRI R. BALASUBRAMANIAN, MEMBER (ADMN.)

HON'BLE SHRI C.J. ROY, MEMBFR {JUDL.)

ﬁﬁﬁﬁﬁ

‘ R

This is an application filed under sec.i9 of the Adminis-
trative Tribunals Act, 3985 to quash the transfer order No.B/P.
676/VI1/2/Vol.III dt, 20-1-1992 and for a direction to the
respondents to retain the applicant at Bhimavaram for anotger

period of about 7 months till his retirement on 30-9-19932,

2. The applicant statfs that he is presently holding the
post of Chief Inspector of Works under the contral of Sth
respondent and due to retire on 30.9-.1992 having put in 33

Years of service. The applicant averred that he was placed

CI‘OI2.
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1]
.

under suspension during the month of April, 1991 on the
ground that he had placed indents for pﬁrchase of stores
eventhough the stocks were available. The abplicant cha-
llenged the said order of sugpension in 0.A,N0.825 of 199i
before this Tribunal and states that the order of suspen-
sion was guashed by Judgment dt., 27-12=1991 hy allowing
the said application. The applicantx states that the
Tribunal directed the respondent to proceed with the disci=
élinary case accoréing to‘law. "The applicant resumed the
., duties on 21-1-1992, The applicant alleges that the impugned
order of transfer dated 20-1-.1992 was served on him on
21-1-1992 itself transferring him to Vijayawada. The
applicant submitted a representation‘'fit. 22-1-1992 to the
Divisional Railway Manager, é.C.RailQay, Vijayawada requesting
him to retain at Bhimavaram atleast for three months viz,
till 30-4—1992 for the reasons staﬁed thefein. The applicént
alleges that he was not‘favoured with any réply so far in
the matter. The applicant averrgs that the impugned érder
of transfer is made to harrass him and with mélafide‘intentions.
The applicant states thét he is due fo retére on 3N=9-1992
and that as a general principle the Government servant should
as far as poésible be posted nearer to his home town in the
last lap of his servicé._ The applicant also aﬂsrﬁes that the
respondents issued the transfer orders with a view to geek
vengeance against'him for approaching the Tribunal- in 0.a.
825 of 1991 and for getting the éame qugshed. The applicant
also averred that the respondents are not prepared towallow nim
to continue at Bhimévaram till the end of the academic year
inspite of his reguest, with malafide intentioﬁs. Hence this

0.A,

W&



The General Manager,,S.C:Railway, Secunderabad.
The Chief Engineer, S.C.Ely, Secunderabad.

The Sr. Divisional Engineer, S C.Rly,
‘(Co-ordination), vijayawada.

The Divisional Rly.Manager, Personnel Branch,
S.C,Railway, vijayawada.

The Assistant Engineer (Maintenance),
S.C.Railway, Bhimavaram West Godavari pist.

One copy to Mr.P.Krishna Reddy, Advocate, CAT .Hyd.
One copy to Mr.N,V.Ramana, SC for Rlis,'CAT.Hyd.

Cne spare copy.

»

pvm
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1)

3. We heard Sri P. Krishna Reddy, learned counsel for

the appllcant and Sri N v Ramana, learned Standlng Counsel
for Railways on 7-2-1992. It can be seen that the applicant
was placed énder suspen;ion‘in April, 1991 om tbe ground
tha£ there is something wrong in placing the indents for
purchase éf s£ores. The apéiicaht approached tﬁis Tribunal
in 0.A.No. 825 of 1991 questloning the said order of sus-
pensxon: By orders dt. 27-12 1991 thls Trlbunal guashed
the order of suspension., However, the dlsc1plinary Pro-
ceedings were directed to be continued according to law.
But the applicant is transferred from Bhimavaram tg Vijaya-'
wada by orders dt. 20-1—1992. The applicant claimed that
he may be retained kx atleast for three months. Having
retained the applicant at Bhimavaram so long, by'retaining
the applicant for three more months; will the departmﬁéifl
proceedings wild be affected are not, it is a mattegi;;il be .
known ggggr getting the counter from the respondents. The
alleégtions for transfer a ﬂ:;;éssment and malafides.
This transfer is made whedrgg is sapéggzd to retire on
30-9-1992. The'applicant also claims that the transfer is
made with vengence and prayed for interim suspension,

Sri N.V.Ramana, learned counsel for respondents vehemently

opposed stating that there are no malafides.

4. Under the circumstances, we .choose to suspend the
impugned order dt. 20-1-1992 bearing No.S/p. 676/VII/2/Vol,.II
until further orders. The respondents are dirécted to file
their reply within four weeks with an advance copy to the
aprlicant against admission and interim relief., List the

case for hearing on 28 10-3-1992,.

.{ R.BALASUBRAMANIAN ) ( c.0f ROY )
MEMBER (A) MEMBER (J)

grh.
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- YBED BY COMPARED BY

.,"HECKED BY. b{w R&}_{) BY

IN THE CF‘N}_‘RAL ADI‘RINI?RATIVE TRIBUNAL
HYDERABALD BENCHY AT HYDERABAD

. O~ ‘;),—-
| ﬁ N0 \o\%}g\‘&‘ﬁ
THE HON'BLE MK, bﬂ‘ " VC

THE HON'BLE MR.R.BALASUBRAMANIAN:M(A)

DRASEKHAR REDDY:

THE HON'BLE
' M(JUDL)

THE HON'BLE MR.C.J,ROY s MEMBER(JUDL)

DATED: |~ ) -1992

. OLLER/ FUDGMENT.;

R'.A/—GH—A——N' Moty
' in -
0.A.Nc. -C{q\q L
T Abos— {(W.P.No, )

Admitted and interim directisns
issued.

Allpaed  [ifpa Co aa \O\3Jay
Dilspnsed 6E_ﬁith_direct§gnsr~_““

~

Dismissed

Dismissed as withdrawn
Dismissed for pefault.
M A.:Ordered/ Reiacted
No érdér as to eosts,
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IN THE CENTRAL ADMINISTRATIVE TRIBUNAL HYDERABAD BENCH AT HYDERABAD

| T

0.A.N0., 99/92. |
| Date of Order: 24-3-92.1
Between: ' [

M.Krishna Murthy. (”’ f .« Applicant.

and , ;
1. The General Manager, S.C.Rly, Secunderabadﬂr——’f

2. The Chief Engineer, S.C.Rly, Secunderabad.
' s ¢ s =
3. The Senior Divisional Engineer,IS.C.Rly (Conordlnatlon)Vljayawada.r’—
4. The Divisional Railway Maniggz,[Personnel Branch, -
5.C.Rly, Vijayawada.

" §. T he Assistant Engineer (MainteLance) S.C.Kly,
: Bhimavaram, W.G,Dist,. |

Mr.T.V.N.Reddy,!Advocate for
For the Applicant:/Mr,P.Krishna Reddy, Advocate ¢ )
. o
For the Resgpondents: Mr.N.V.Ramané, SC for Rlys, f

CORAM: ! %/’“\

THE HON'BLE MR.R.BALASUBRAMANIAN : MEMBER(ADMN)
/o amb

THE HON'BLp MR.C.J.ROY 3 MEMBER(JUDL)
(Orders dictated byzﬁgn‘blejshri C.J.Roy, Member{Judicial)

.. Respondents.

Mr .P.Krishna Reddy is represented by his proxy counsel
Mr.T.V.N,Reddy on behalf of the applicant and Mr.N.V,Ramana, learned
standing counsel for the respond%nts is present. Both are heard.

On 7.2.1992 the transfer orders were stayed by an interim order of
this Tribunal. Subseguently, thé case was directed to be posted
before the same Bench which granted interim orders on 14-2-1992,
Today, before us, a letter is fiked by the learned counsel for the
applicant that the applicant washretained at Bhimavaram and conse.-
guently he does not want to:presb the application., In view of the

above, the 0,A, 1s dismissed as pct pressed, NO costs, ¢
v
" /
7 . i %
| ‘3&/ 515092
| Deputy™Registrar (J)

|

T .

1. The General Manager, S.C.Rly, Secunderabad.rfj
2. The Chief Engineer, S.C.Rly,;Secunderabad.
3
4

. The Senior pivisional Engineer, S.C.Rdy ( Co-ordination)Vijayawada
. The Divisional Railway Mana@er, Personnel Branch, S.C.Rly,{ -
Vijayawada. I
5. The Assistant Engineer, (Maintenance) S.C.Rly, Bhimavaram, j—
W.G.Dist.
6., One copy to Mr.P.Krishna Reddy, Advocate, CAT.Hyd. fﬂf?
~7. One copy to Mr.N.V,Ramana, &C for Rlys, CAT.Hyd. p—
8. One spare copy. ’ | :

pvm, [




TYBED BY COMPARED BY
.GHECKED BY ABPROVED BY

. IN THE CENTRAL ADMINISTRATIVE TRIBUNAL
HYDERABAD BENCH AT HYDERABAD

!

THE HON'BLE MR. ' V.C.

THE HON'BLE MR.R.BALASUBRAMANIAN:M(A) f/’
: _ 4D
THE HON'BLE MR.T .CHRNDRASEKHAR REDDY; .
' M{JUDL)
AND .~ i

THE HON'BLE MR.C.J,ROY s MEMBER(JUDL) {

RIA/CN/ M.ALN

O.A.Nc, - c( 9 /9 - //

'T~A.Ne:~—--——ﬂ-_—4w;5;f3:’ )
AdmittEd ant~Jinterim directions )
issued.,

All&wed

DispOséd of with directions..

Dismissed v

Dismigsed as withdrawn

Dismissed\for Default.

M.A, Order /Re/jected

Ns order as to ®asts. el e
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